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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

ORIGINALAPPLICATION NO. 60 OF 2025

THE MATTER OF:

JHADESWAR PRADHAN

VERSUS

STATE OF ODISHAAND OTHERS i

IN

...APPLICANTS

...irrsroNDENTS

*

ACTION TAKEN REPORT ON BEHALF OF THE RESPONDENTS NO.3 F'ILED IN

COMPLIANCE WITH ORDER DATED 08.07.2025 IN O.A

N o.60 I 2025 tEZ I $. A.N o.5 6 I 2025 tEZ\

MOST RESPECTFULLY SHOWETH:

1. The present Action Taken Report is being filed on behalf of the Respondent No. 3

pursuant to the order dated 08.07.2025 passed by this Hon'ble Tribunal, whereby this

Hon'ble Tribunal had directed as under: ,

"12. We further direct the State Respondents to file the Action Taken

Report with regard to the recovery of Environmentol Compensation. "

2. That pursuant to the above order the Respondent No. 3, issued a communication bearing

Letter No. 3248 dated 10.07.2025, directing the concerned authorities naniety, Additional

District Magistrate, Revenue, Sundargarh, the Additional Chief Environmental Scientist

& Regional Officer, Rourkela, the Sr. Scientist, State Environmental Impact Assessment

Authority ("SEIAh"), Odisha, the Deputy Director of Mines, Rourkela & theTahasildar,

Bonai to ensure recovery of Environmental Compensation amounting to Rs. 25,41,1881-

(Rupees Twenty-Five Lakh Forty-One Thousand One Hundred Eighty-Eight only) from

ts
LJ
,{
dt

S
a_

l.
i:
E
€

"_s
-sl

qr)

=c,
c)E
a
-
=g,

coF
C'
urJJ
C)(,

1 126



a
J.

the lessee of IWs Tendra Sand Bed-II, Smt. Rashmi Rekha Sahu, in compliancg with the

order of this Hon'ble Tribunal. A copy of the aforesaid letter is annexed herewith and

marked as AnnexureA.

Pursuant to the above letter, the Deputy Director of Mines, Rourkela Circle, vide Letter

No. XIV-6612024- 2768 dated.20.08.2025, directed Smt. Rashmi Rekila Sahu to deposit

the said Environmental Compensation of RS. 25,41,1881- under the prescribed Head of
I,

Account: 0853-Non-Ferrous Mining and Metallurgical Industries, 1O2-Mineral

Concession, Rents and Royalties on or before 04.09.2025, failing which appropriate

action shall be initiated against her. A copy of the said communication is annexed

herewith and marked as Annexure-B.

It is submified that necessary steps have been initiated by the State Respondents for

enforcement and recovery in compliance with the order dated 08.07.2025 passed by this

Hon'ble Tribunal.

THROUGH:

RESPONDENT

VARUN MISHRA & ASHAR HUSSAIN

PANEL COT]NSEL F'OR THE \F'SPONDENT

A-21, BASEMENT, JANGPUru'EXTENSION,

NEW DELHI _ 110014

M: +91 9953325221

Email: varun@vmchambers.com
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PLACE: NEW DELHI

DATE: _2.08.2025
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BEF,ORE THE HON,BLE NATIONAL GREEN TRIBUNAL i . : .'

EASTERNI ZONE BENCH, KOLKATA

ORIGINALAPPLICATION NO. 60 OB 2025

IN THE MATTER OF:

J}IADESWAR PRADHAN

STATE OF ODISIIAAND OTHERS

...APPLICANTS

VERSUS
t

...RESPONDENTS
B.fott$fi:rU[Tlglll, roTllv,suxornctiH

: AF'FIDAVIT ON BEHALF OF THE RESPONDENT NO.3
!.t

VERIFICATION

Solemnly

are true and(dorect to the bb$F,of my knowledge and belief no part of it is false and
nothing material has been conoeale erefrom.

'l

5 tlq-K w Yloh,yow'a'
DEPONENT

COLTECTOR, SUNOARGARH

GoYt. ot'Odlfu

at present working as District Collector Sundargarh do solemnly affirm and state as (
under. G R.

1. That I am the Opposite party No. 3 in t
with the facts and circumstances of the

. swear this present affidavit. Ex*x
, 2. That I have read the accompanying Act, 2. That I have read the accompanying Act

contents of the same are true to the best
believed by me to be true.

n.po.tfiEU6 ;
state that the documents filed along with the Action Taken

9 9f !h9ir respective originals.

COLLECTOR, SUNOARGAR}I

Qrr^nln-f on this the fi *t, day of
2025 tiat Arc contents of my above-mentioned afflrdavit

Xo.ON{t/?0lE

/

t,,
Notuy
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To, 

Sir, 

OFFICE OF THE COLLECTOR& DISTRICT MAGISTRATE, SUNDARGARH 

(JUDICIAL SECTION) 

E-mal: dm:sundargarh@nicin, dcjudiclalsug@gmail.com, FAX-06622-273 1 66, PIN- 770001 

Court Matter/Urgent 

No. 3248 Date. l0. 0A. D0S 

The Additional District Magistrate, Revenue, Sundargarh 

The Addl. Chief Environmental Scientist & Regional Officer, 

Rourkela 
The Sr. Scientist, State Environmental Impact Assessment 

Authority (SEIAA), Odisha 
The Deputy Director of Mines, Rourkela 

The Tahasildar, Bonai 

Sub: Order dtd. 08.07.2025 passed in O.A No. 60/2025/ EZ (I.A 

No.56/2025/EZ) filed by Jhadeswar Pradhan Vrs State of Odisha & 

others. 

In enclosing herewith a copy of Order dtd. 08.07.2025 passed in 0.A 

No. 60/2025/EZ (1.A No.56/2025/EZ) filed by Jhadeswar Pradhan Vrs State 

of Odisha & others, I am to request you to ensure the recOvery of 

Environmental Compensation amount of Rs. 25,41, 188.00/- (Rupees 

Twenty-Five Lakh Forty One Thousand one hundred eighty-eight only) from 

the Lessee of M/s Tendra Sand Bed-II, i.e Smt. Rashmi Rekha Sahu, At 

Singsal, Po-Amgaon, PS-Barkote, Dist-Deogarh or compliance of the 

aforesaid order and furnish compliance to the undersigned at an earliest 

Yours faithfully, 

Addl. Distrit Magisttate, 
toht 

Sundargarh 

4 129



To 

Sub: 

Ref: 

Sir, 

OFFICE OF THE DEPUTY DIRECTOR OF MINES: ROURKELA CIRCLE, ROURKELA 

STEEL & MINES DEPARTMENT, GOVT. OF ODISHA 
At/PO: Rourkela, Dist. Sundargarh-769012 

Mail: ddm.rourkela@orissaminerals.gov.in 

No.XIV-66/2024 76 | Mines, Dt. 20 08- 2025 

Smt. Rashmi Rekha Sahu, 
W/o- Karunakar Sahu, 
At: Singsal, P.O.: Amgaon, 
P.S. Barkote, Dist: Deogarh, 
PIN: 768110. 

Order Dt:08.07.2025 passed in 0.A. No.60/2025/EZ (I.A.No.56/2025/EZ) filed by 
Jhadeswar Pradhan Vrs State of Odisha & others. 

Letter No.3248, Dt:10.07.2025 of Addl. District Magistrate, Sundargarh. 

In inviting a reference to the letter on the subject cited above, I am to say, as per 

order Dt: 08.07.2025 passed in 0.A. No.60/2025/EZ/(I.A.No.56/2025/EZ) before the Hon'ble 

National Green Tribunal, Eastern Zone Bench, Kolkatta, you are liable to deposit Environmental 

Compensation amount of Rs.25,41, 188/-(Rupees Twenty-five Lakh Forty-one thousand One 

hundred eighty-eight) only in respect of your Tendra Sand Bed-II under the following Head of 

account. 

By e-mail /By Speed Post 

As such, you are hereby directed to deposit the above dues latest by dt.04.09.2025 

falling which appropriate action shall be taken against you. 

Head of account : 

Memo No. 

No.0853 -Non-Ferrous Mining and Metallurgical Industries 
102-Mineral Concession, Rents and Royalties. 

Q769 

Memo No. 

Yours faithfully, 

Deputy Director 
Rourkela. 

2774) 

Mines, Dt. Qo"08- 2025 

Copy forwarded to the Additional District Magistrate, (Revenue) for information and 

necessary action with reference to the letter No.3248, Dt:10.07.2025. 

Deputy Director of Mines, 
Rourkela 

Mines, Dt. 90082025 

Copy forwarded to the Addl. Chief Environment Scientist & Regional officer, 
Rourkela/ Sr. Scientist, State Environment Impact Assessment Authority(SEIAA), Odisha/ 
Tahasildar, Bonai/ Mining Officer-cum-Competent Authority, Bonai for information and necessary 
action with reference to the letter No.3248, Dt:10.07.2025 of Agddl. District Magistrate, 
Sundargarh 

Deputy DirectorofMines, 
qRourkela 
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